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Romb manufacturing units in
Allahabad

3492. SHRI ISH DUTT YADAV:
SHRI SHAMIM HASHMI:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government’s aiten-
tion has been drawn to the report

which appeared ip the Indian Express
of the 12th July 1988 regarding clan-
destlne bomb manufacturing units
flourishing in Allahabad City; and

(b) if so, what is Government’s re-
action thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PEN-
SIONS AND THE MINISTER OF
STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P, CHIDAM-
BARAM): (a) Yes, Sir,

Zb) Clandestine manufacture of
bombs i a substantive offence which
comes under the purview of the Ex-
plosive Substances Act, 1908. Neces-
sary powers of the Central Govern-
ment under the said Act have becn
delegated to the State Governments/
Union Territories to proceed against
the offenders,

Sales tax in Delhi

" 3493, SHRIMATI BIJOYA CHAK-
RAVARTY: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) what are the names of the 43 typ‘c
of goods, item-wise in which sale tax is
levied at the firt point, that is at the
manufactures® level and need not be charg-
ed sales tax at the wholesaler /retailer level
in the Union Territory of Delhi;

(b) whether it is a fact that re-
tiler will always charge seven per
cent to 10 per cent sales tax above
the printed maximum ., price as
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it is Yprinted local taxes extra as °
consumeérs are ignorant regarding all
these malpractices and cheating;

(c) what are the administrative
and, technical difficulties the Delhi
Administration are having for not
insisting the manufacturers of 43
type of goods whose sales tax ig taxa-
ble at first point, that is, 3¢ the manu-
facturer’s level to print a maximum
retail prices inclusive of gll taxes;

(d), what are the reasons for which
the Delhi Administration is not
giving due publicity in newspapers
for such non-taxable itemg and give
statutory warning to retailers for
such malpractices and cheating; and

(e) what remedial measures the

" Central Government have taken or

propose tp take in the matter to save
inhocdent consumers from such mal-
practices and cheating by retailers in
Delhi?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI SANTOSH MOHAN
DEV): (a) A statement iz attached
(Sece below). i

(b) Tn case a retailer hag already
paid sales tax to the manufacture or
importer, of goods taxable at the st
point, he cannot charge saleg tax on
the subsequent sales, ‘

(c¢) to (e) Under provisions of the
Delhi Sales Tax Act, 1975, and rules
made thereunder, there is no provi-
sion under which a manufacturer
could be insisted upon to print maxi-
mum retail price inclusive of all taxes
Moreover, ‘levy of sales tax” is a
State subject and as such rateg of
salegs tax algp differ from State to
State. Goods manufactured by a
dealer in one State are mostly ex-
ported to other States and sold
throughout the country 'The con-
sumerg should insist on the selling
dealer to issue a cashjcredit voucher
at the time of purchase of goods taxa-
ble at the first point or the last point.



